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(See Rule 42 ) 

IN Ti CiE 	 INI5TIVE TRIA 
GJ 	I d'C 	 GULI 

Si-IiET H 	 Il_i 

App'i i-1'ant 

Resrrjdnt 

Advo ct e 

Actv®ca e for Re5pobdet (s) 

the Rg13trJ 	
DateOrder of the Tr]Quflal 

27.4.2001 	 Heard Mr S. Sarma, learned cousnel 

	

cation 	 for the applicant. Issue notice returnable by 

	

dc 	 sjx weeks. List for orders on 12.6.2001. M P 	 cF. 
for fl 	 d 	 Heard Mr Sarma on the intetim order. 
JrOILL,4 	

sue notice as to why intetim order suspendg 
Dated .... 

?f9 9 'i9 	 the operation of the order dated 30.3.2001, 

. 	 Annexure 7, so far the applicant is concerned, 

shall not be suspended, returnable by 22.5.01. 

In the meantime the operation of the order 

dated 30.3.2001, so far the applicant is concerned, 

shllrmain suspended till 22.5.01. 

• 	 .. 	
. 

Member 	 Vice-Chairman 

nkrii 	- 

- 	cJ2rt-e-Pi9U2..e22.5. 01 	List on 2101 for admission. In the mean 

­44
1 J)) 	e_'- 	 time the order dated 27.4.01 shall continue. 
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21.601 Heard Mr.U.K.Nair for aplicant 
and Mr.A.Deb Roy learne 

for reapondent 3. 

No weitton statuent has been 
filed 	Th@#ime for the same was grants 
ed. 

Admit.Xsstie notice. As Mr,A.Deb 

Roy has already received not iee • notice 
need not be issued again. Respondents 

may file written statnent within 

four weeks and the applicant may file 
rejoinder, if any, within two weeks 
thereafter. 

The interim order dated 27-4-01 

shall continue ti] the next date, 
List on 28-8-2001 for orders. 

Mber 	 Vjce-Chkmar 
bb 

Written statement has been filed 

by. therespondents. The applicant may 

file rejoinder, if any, within 2 weeks. 

Tb...ierim order dated .27-4-01 

tg~ 

ci 
0 Jt& 

OQd dic//6J 
j 7tQ 

pLJi e77 	iIctL/Mo 

n 
"YK/ 	J4 

th 

2- 	-'Lfro 

-mb 

I ......
12,9.01  

%e. 

nib 

shall continue. 

List on 12/9/01 for order.. 

!ice-Chajrinpn 

Written statement has already been filed. 

The case now be listad for hearing. Theapplicant 

may file rejoinder within 10 days from today. 

In the meantime, interim order dated 

27.4,01 shall continue. 

List on 16/10/01 for hearing. 

Member 	 Vice..Chajrrnafl 

Tti 	oq3e 	Q- 	 b )  If 

S 



s of the Registry • Date 

8.1 .02 

Order of the -TribunaJ 

ry 	 'A 

rt' 	 g-f 

Pass over and list it again on 

10.1.2002 for hearing. 

Leniber 	 tice..Chajrrnan 

nib 

10.1.01. Heard learned counsel for the 

parties. Hearing concluded. Judgement 

delivered in the open court, kept in 

separate sheets. The application is 

dismissed. No costs. 

Member 	 Vice-Chairman 
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CENTRAL ADMINISTP 2 TIVE TRIBUNAL 
GUNAHATI BE1.TCH 

O.A./R0A. No 
161/2001 

10.1.203 
DATE OF DECISION  

jshriPremanhuKhatua. 	 . 	
APPLICANT(S) 

S. Sarma. 	
75 IV( 	TTT 	Isfi; 2L-1II7i\T' (s) 

VERSUS - 

U1Ofl oa & Ors. 

Mi.B.C.Pathak, Addl. C.G.S.C. 	 ADVOCATE .....°R TES 
RESPONDENT C 

MR. JUSTICE D.N.CHQWDHURY, VICE-CHAIRMAN. 

iHEHa.I t BLE MR. K.K.SHARMA, MEMBER (A). 

i. . hecher Reporters of local papers may be allowed to see 
the judjment 7 

21, .. o be relerred to the Rporter or not 7 	
/ 

lbs ther thei 	c r Lrdships wish to see the fair /opy of thE' 
judg.nent 7 

'ether the judçment is to Us' circulated to the other 
Benches ? 

judqment delivered by Hon'hle Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 161 of 2001 

Date of decision : This the 10th day of January, 2007— 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Honble Mr. K.K.Sharma, Member (A). 

Shri Premanghu Khatua, 
Son of Sri S.S.Khatua, 
At present working as Junior Accounts Oficer, 
In the office of the Telecom Distr.ict Manager, 
Bongaigaon. 	 . . .Applicant 

By Advocate Mr. S.Sarma. 

-versus- 

Union of India, 
Represented by the secretary to the 
Government of India, 
Ministry of Communication, 
Sanchar Bhawan, New Delhi. 

The Chief General Manager, 
Assam Telecom Circle, 
Ulubari Guwahati Assam. 

The Telecom District Manager, 
Bongaigaon. 

.. . 'Respondents 

By Advocate Mr. B.C. Pathak, Addi. C.G.S.C. 

0 R D B R (oRAL) 

CHOWDHURY J. (V.C.) 

The applicant alongwith 38 others 	who were 

appointed as Junior Accounts Officer in the Department of 

Telecom on deputation basis in the pay scale of Rs.1640-60-

2600-EB-73-2900 and the applicant was accordingly posted at 

Asam Telecom .Circle on the strength of the order dated 

19.9.1995. The applicant was thereafter transferred and 

posted as Junior Accounts Officer (Cash), Nagaon. The 

applicant was subsequently transferred and posted to TDM 

Office, Bongaigaon. While he was serving as such, Government 

of India, Department of Telecom took • a decision for permanent 

absorption of the deputationists as Junior Accounts Officers 
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in DOT/DTS/DTO as one time measure and the same was 

communicated to the concerned authorities 	vide Memorandum 

dated 30.9.2000. The said decision was taken to overcome, the 

acute shortage of Junior Accounts Officer in the department of 

Telecommunication. The department already had taken certain 

officials from other departments on deputation basis and posted 

them to various Telecom Circles/Units. In order to have the 

services of those officials on long term basis in view of large 

number of vacancies in the department of Telecommunication in 

the grade of Junior Accounts Officer as on date. It was decided 

to absorb 	those deputationists 	after conducting an 

examination. The examination for absorption was confined to 

those officials working on deputation of DOT as on 18.10.2000 

and who has worked earlier on deputation in DOT on deputation 

basis but have since been repatriated to their parent cadre. 

The applicant accordingly submitted an application in the 

prescribed form for appearing in JAO examination Part II for 

permanent absorption in DOT/DTS/DTO. The applicant already. 

appeared in the said examination and awaiting for the result. 

At this stage the impugned order dated 30.3.2001 was issued 

whereby the ap1icant was repatriated to his parent department 

with effect from 30.3.2001. Accordingly by the said order the 

applicant was directed to report to his parent office for. 

further posting. The legitimacy of the said order is under 

challenge before us as being arbitrary and discriminatory. 

2. 	Mr. S.Sarma, 	learned counsel appearing for the 

applicant referred to the O.M. dated 30.9.2000 which provides 

that applicant has a right to be considered for absorption on 

fulfilling • certain conditions. In terms of the policy the 

• respondent authority took steps for absorption of the appicant 

by holding examination and as a matter of fact the applicant 

alongwith others appeared in the examination. In these set of 

F 

Contd.. 



circumstances there was no justification for reverting the 

applicant to his parent department when the process of 

absorption was going on. The learned counsel for the applicant 

further submitted that there is need for the services of the 

applicant in the borrowing department which was also expressed 

by the Telecom District Manager, in his communication to Chief 

General Manager Telecom and therefore the reversion of the  

applicant to his parent departmej-it at this stage is seemingly 

arbitrary. Mr. B.C.Pathak, learned Addi. C:G.S.C. for the 

respondents countering the argument of the learned counsel for 

the applicant referred to its written statement and contended 

• that the applicant was engaged by the respondents purely on 

deputation basis as Junior Accounts Officer. The deputation 

period was initially for one year which was extended from time 

to time. By the impugned order dated 30.3.2001 the applicant is 

reverted on completion of his period of deputatiion. He further 

contended that a deputationist does not have any right to 

continue in the borrowing department. The whole thematic 

• contents of Mr. Sarrna, larned advocate, rests on the thesis 

that the case of the applciant • is under consideration for 

absorption and therefore he ought to have been allowed to 

continue in the borrowing department till the process of 

selection for absorption is over. In exercise of our power 

under Section 19 of the Administrative Tribunals Act,1985, we 

are not inclined to intervene in • the matter since we do not 

find any illegality in the order of repatriation. The applicant 

is a deputationist and since his period of deputation is over, 

we do - not find any scope for extending the period of 

deputation. Mr. .S.Sarma, learned counsel for the applicant 

•  referred to the communication of the Telecom District Managr 

sent to the Chief General Manager and not for us to act upon in 

the recommendation of the Telecom Pistrict Manager. It is for 

• 	• the department to act as per the request of the Telecom 

ontd.. 

-3- 
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District Manager.. His reversion to the parent department will 

not in any way affect the case of the applicant for 

consideration of his case for absorption. 

3. 	In the result, we do not find any merit in this 

application. The application is accordingly dismissed. There 

shall, however, be no order as to costs. 

(K.K.SHARMA) 
	

O  
Memb9r(A) 
	

Vice-Chairman 

t rd 



SH 	ri 

I CentrI Admiistratjyc TrjbL 

I 	27APR20 

L Guwabati Bench 

C::ENTRrL. ADMINISTRATIVE TR I I3UNAL.. 
I GUWAHATI 

l ifle of the case 

2E TE PEKI  

Ehi !A FremancshL. i::hatLla 

A 1 t fl 

LJni::n of India 

C)'. Ni:.. 1 . 11 ammai :2001  

1 	. 	........... 

Respondents.  

I,  
I N D E X 

1 iNci Part I culars P:ce No 

 r.:p:L i. cat ion 1 to 7 

 Veriii:at:i::.n 8 

3 11 (flfle..Ar......1 9 .L 

I 

........ E  .4 	I.? 	.:. 1 1 1. .) 

13 to 14 

8 nnr•4 15 to 2:2 

................ 23 

:24 b:: 27 

28 

F :1 1bd 	by Mi as 	U Das . dv::: cats R 	c n . 	•I 

11 i is 	C: WS7\PREMiN.%:HSU Data 

T 1 
C 



8EFOF.E THE CETF:L ADMINISTF.:TIVETFDUNL 
.SLJW(F1(T I EE:NC1••l 	 3+• 

appl I cat ion under sect. ion :19 of the Cent ra]. Admi nist r.t ive 
Tribunal Act 1985) 

OAj\lc. 	 of2001 

hi I Premanchu 	(ha t.ia 
so, of Sri 	S . S. 	Kha tua ,  

In 
Athresent worl.::lncj 	as 	JuniOr 	Accounts 

the of f:ice 	the Teleccim 
Off icer 

of 	 District Manaoer ,  
i3:1 :1 

i 

 

J Unioj 	of 	Iru:ia 

Represented byt he 5c:.- 	etary to the Govt Of 	I nd I a , 

Ministry of Communi cat ion 
Sanc her Eihawan 	New Del hi 

The Cli ie f 	3enera. I 	Manacier ,  
Assam Telecom Ci rc Is 
UI ubar :i 	Guwahat:i 	Assam 

P. The Telecom District Mane:ter ,  
Enq.: q.rfl 

lspor:!snts 

P1pT I CULARS OF THE APFL I CAT I ON 
1 	PARTICULARSOF THE ORDER AGA INST WHICH THIs APPL. I i:::Ar ION Is 

ri 

This app I :i. cat. ion is di rec ted acia :1 nat the cr der dated 

30, 3 :2001 issued by the respondents ill eca 1 ly repatriating the 

± cant to hi a parent. depa .....msnt without resorting to the 

r'.edure 1 a ± ...J down for ccns I derat. ion of his case for requ 1 ar 

b3c'r pt :i. or i throuqh compet I I ye exam i na ion ( wh i c h he appeared but 

yefu l t is yet to be dec 1 ared ) 

:2, 

The aj::p 1:1 cent dec 1 ares that the I nshant app Ii cat ion has 

~~ bln filed within t he 1 imi tat ion per lcd prescr I bed under ;p 1  ion 

121 of the Central Administrative Tribunal Act, :1985. 



2 . JURI3DIL I 

The appi I :.nt Further dec. 1 ars that tha su1:'j;:: t; matter 

! . the case is within the •jz.t •'•.isdi: t icn of the (cJrnini.st:rative 

. TiburiaI 

4 FPCTSOFTHECSE 

1 4A. That the appl icn:: is a .:it:izen of Iidia and as such he 

A entitled to a 1 1. the i chts and prctec t I ':::rs as gL2'rant.o:ed L..LfldOY' 

the cons'•t•itut.i::n of India 

1442. 	That appi icant in:i.tial iy ct:t his appointment undor the 

A stal Dept in t ho 0 f f - ::e o f t he D i ro': t:r ': 1 Accounts F os t :1 

C*Icutta. Thereafter y 	the F:OSjJOFC.iOi1tS :ssuod an or der U ated 

1 19.9.95 appointing the app Ii cant: as Jun icr •c counts Of f icer C JO ) 

uhde r 1; he Assam To le corn C: I r C le on ciepu tat i. on F'ursuan t to the 

sal ci cr der dated I 9 9 95 anot her dated 20 10 95 has been issued 

4ist i nq the app Ii cant underh Of f 10 of the Telecom Diet 

Encjineer Naqaon The a fcresa:id or der dated 20 10 95 was followed 

Wy yet another order dated Ii 1295 rel lvi nçi the applicant: from 

the office the Diroctor of Accc'unts lta 1 Calcutta. 

Copies of the orders dated 19.9.S95 	:20, iO 95 and 

:11 12 95 	are annexed herew I t ha and marked 	as 

PNNEX JF.:E:.S" 1,2 & 3 

4 3 	That p'ursuant to the a foresa I d or ders app]. i cent jo :1 ned 

the pc:st of Junior (cc::unts Officer in the office of the 'Telecom 

Diet Enci neer Naqa::n The applicant is still cont I nuing as such 

he appi I cant was under the impressic::n that in due course of time 

his serv i ce wou I ci be re qu I ar I seci under t he Tel ecorn Doper tmen t I 

is pertinent to inent.:i.on here that in the Te:1eccm Department t here 

re lar qe number of vacanc :i es in the grade of JAO. I nviewc' 

	

i. :11 i n c: 	up o I th::se ye c anc Lee the Rejc:n.cients :1 ssue U an cr do r 

da ted 30 9 :2000 laying down cer ta i n cond I t ion t o ab::r b the 



• 

cep..t•t. :ic'nists 	I :1 k:? that; c •f the presant 	pp1 I cent: 	I n 	the:? 	i d 

rc1y i t has been ment icned that :t l I the c putt ic riists wi 1 1 have 

to  j place thei. r c:::t ion and after that tE:•re shal I 	be 	an  

i rit: :1 :::n for 	t:Ju: :i r abs:r pi; :1 ::n 

I 	k: 	t: ::::py of the sal :! commuuuicat: ion ciated 309 	'?)t is 

.nn:ed herew:i. th and mar.::ed as NNEXUREi• 

That.a ccrd:i nc;ly the present:ap u1 I cant placed his 

1IP•!i cn •i cr permanent al:sc: pt i cn by submitting Ii s du 1 y t 1 1 1 ad 

apyicaricri dated 18.10.2000 to the reepcndent . The respcndent:s 

:L' 	•..:. 	L. . ' . 	. 	: 	': 	•, ::Ø:u 	icr warded 	h :i a 	af::resa ± ci 

Application to the respondent No :2 

, 	
u:-.:: 	± u?s 	:: •f •i;  1'iE 	i::y war c:t. 	•c 	I at: 1;y 	cia ::ac.i 	I S I Q . 2Ø 

: 	 and 	appi i cat i:::n dated 18AMMOO are 	arrex:d 

her awl t h and marked as ANNEXURE-5 & 6 

4 . 	 That 	as 	stated above in 	terms 	of 	c.nnexure4 

C:Dmmuni cat ion dated 30.9.2000, the app ii cant pre far red his opt. ion 

pariuenent absorption :1 n the Telecom Department as JO It is 

t i nent to mention here theta t I nc on hi 	opt ion 7  the 

fP0rEnts I 5SLtEd he.t I permit to the present eppl [cant enabling 

:1 	to appear I n 1: hu: 	ax am :1 na I cn meant for his per ma nan t 

borpt ion The appl :i. cent ac cordi ncjly appeared in the sai U 

Lxin I nat .1 on schedu lad on 2: 12 2000 In f he sal cJ exam i net ion the 

Opplicant fared well but res.ul t is still awai ted The rsspc'nc:ients 

hodieve r w I 1;  hc'ut we I t I nq fc r the r esu I t o 1 1: he same issued the 

uc:na ci 	commu ii. cat. [cn 	da tec:t 30 3 2001 	re pat r i at ± n g 	the 

QQicant to h is par ant depe .... cr ?r:th that is Depe r tment c f Posts 

copy of the said order dated 30 3 2001 is annexed 

her ew :1 t h and mar ked as NNE.XURE7 

That the app ii cant states that the respondents No 	2 

haj issued the :1 mpuqned or der dated 30,3 2001 whl ::h has been 

:othmu n.j ca tar..t:o the c: 1 ...ce of the r asp':: ndent S No 3 under whom the  

3 



ppI. :1 cant. 	Is 	work ing. on 1(2) 	4 	2(21(2)1 The 	iespcndent 	No 	3 

sL)e quent]. y 	served the said copy to the present 	app1 i cant 	In 

vi e 	of 	issuance c' f t he as I d or der dated 3 	3 2ø 1 	t he app ii cant 

is k now a pprehend i ng that a t any pc I nt c f t: I me 	t he respc:nc:ent 

(fl.y I issue re lea se o r de r 

4:75 	That the ap.:i iceint begs to at te that t .d::inç 	into 

inlideration t he cir der / ccmcm..n I ca t I on ciated 30 9 2t21 	iab ii nc 

deput.st: cn:ists like that of the p .  esent app1 i cant: for 

pranent absor p•L i cm 	he respondents should not have issued the 

sai "cl :impuctned order hurriedly. (dmitted1y 	the app1 I cant has 

piaded his opt:ion for his permanent absorption and act ing on his 

sLc1 opt icr he was allowed to appear in the exami. net  ion and now 

dr i .....the pendency of dec lar Inc the result, there should not 

have bean s ...y such cmc ca:.i:L on for t: he r ospon tie its to r spat r :i. ate 1;  he 

.41 
 1 :1. cant by i saui ng the sal d :1 mpugned or der dated 30.3.2 001 .  

4 8 	The I: 1; he applicant be qa to state that si rice there i a a 

a c.atutory provision of permanent absor pt ion and 	t:ak I ng I nto 

ccni den nq the sal d ccmmmunicatlon dated 30.9.2000 and also when 

te app? cart has been all owes to appear in the exam inst iOfl 

r s p nde it: a ehoul d not have I SSLtC d the impugned order dated 

repatrist: :1. nc. 1  .....e app? I cant 	that tm::::: when the result :15 

abmct 	......be dec ].ared 	In c:asa 	the app? i cant 	is 	de':: lared 

stc ckss ful I n t he sa I d e xam :1 nation 	he ret; pcndents are bound to 

b h icr However, I n t he cvsn 1; of hi sn spat --  I a 1: :1. c:n as b as ice n 

smmuqlit to clone by the respondents by i ssui nc 	the impugned 	or der 

dt4i 3 	3. 2f2j.t the app? :1. cant 	may loose his right 	for 	permanent 

&cj~ pt ion and his en F: I r a a xer c i Se for 	per ma nerit absor pt ion 	will 

hc 	.f..r4._r:i 

4 3 	 That the appl :1 cant; bec:ra to state I; hat the ent:ir a ac: t ic:n 

cm 	ti-IC part of the y  as pondent s I n I so I nci t he impug ne d or rier 



v:icIatincl the 	qu:Lc:e1 :ines/circuiars 	cted 

309.2000 is par-se :1 :1 iea:L and arbitrary and same depi i::ts total 

app ii cat n ci f m i nd by the respondents I n view of a f oresa :i 

mu qned cr dar da i;  d 3 3 :2ffJ :1 	the app Ii cant 	:i is a pp r a bend :1 n g 

t he lespondents may :1 s sue t he r a 1 esse cr cia r vary is:::: n 

iavi nq the present app1 i cant from the Dept of Telecom to his 

paent Department is 	Posts I Department 	In view of 	the 

a ftresa i d fact and c :1 r cumsta nce , the app Ii cant prays he fore the 

U '"Ie  Tribunal for an interim order suspendi nq the operation of 

Anhexure-7 order dated 30 3 200:L d..Ar i nc the pen dency c i the O.A.  

0 	Thstt. the app]. i cant baps to st ate that numbers of 

SI n i? ar ly si tuated employees like that of the present app? :1 cant 

i: a? c'c. sine on c:leptat :i on to the T :1 a::cim Dc: pa r tment got t he i r 

ab6orption i:u t I n the pr esan 1; c sass? t hcuh I;  he rears number of 

valancies,t he respondents have shown t he i r sr 1:: 1 1: rar y e> a r c :1. isa c f 

p':er by 	I :ui ncL 	the 	Impu cined  cr dcc r 	cia tad 30.3.2001.  

4 1 	Thatt his 	app]. . cat:i. on 	has 	been 	f :1. lad 	bcna ii. dcc and to 

se :: u re 	ends 	o 1 	Just ii:: a 

FR0VIi\L 

F::r 	that 	the 	a: t ion! :1 na: ..ion 	on 	the part of the 

;r.cinceni: 	are 	per-se 	illegal 	and arbitrary and 	I ia!:1e to be set 

aJi. de 	a Id 	quas he ci 

50. Fc .....bat 	t ha 	respon dents 	have 	Si:: ta Ci ill a gal? y I ri 

i1suing the 	i mpuqned 	cr der 	dated 	30.3.2001, 	violating •1 ha 

statutory p.rov:i.sicn as 	described v:Lde -letter 	dated 30 ..92000 and 

ac suc I" 	same 	is 	liable 	to 	be set: 	as :i de a id 	c.,cashe d 

S 13. For.. .hat 	t.ha 	app? i cant 	be-:i nci 	a]. iciwed 	to appear in the 

elimination for his pa rma nan t aLisi::r I::l :1 in 	the 	 ljri!iciLn 1.. 	ii ti f 

ndt to have i scuccd t 115 55]. ci or der dated 30.. 3 :200 J. more so when 

Upere are va: an: :1 es :1 nthe i)epar tmicn t- bent:: a the ent:i re ac :1 

5 
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par 1; ( •i €spDnrk?fltS 	1 1 &1 e to be set 2S 1 d and qLtas•d 

54 

 

For tI . t the respondents ciuçjhk: to have ccrsi.dErd the 

l ase '::: f the appi i cant c:tu :i nc:  t. ie t:endencY of de c larati on c f 	t h: 

rL?SU1 t and t hey ought nc::t tc' bv€: :i SSUEd t e SL ct :1 m::U9fld cr 

datec:I 	30.3 . 2001 . 	 iync 	 t. the an I re 	ct icr :::n tt'ie 	p:t 	c 	the  

i• 
EIp :'r icie n i; : 	 :: :V• E 	itt: 	t 	1. r'd:: 1 e 	:. [i t• t••'Ee? 	y•e 	::: •( 	I 	w a. tic! 1 :i. ab 1. e 	•; 

!b 	st:. as i. d:? a nd qL1sid 

For that in any v iew of th e ma tt e r the act jcn/inac:ticifl 

'::f the respcnd:.nts ar not Si V U1 1bi? in •Lt•e cye ::1 law ai••d 

I 

 iab1e to sEt; aside and quashed t.  

(.-.:; 	 I E3LUdi~LfJ 

rf 	
That the a:pi :::ant d e c lares that he 	 e:hauSt?d al I 

, 

te rernedis &x\'a]. lable to them and thera is no aitrneitiva r emedy 

aiei lab is to him 

The applicant turther declares that he has not f i led 

freviousiy any appl :1 ::aticn 1: pet I ion or suit rj.dng the 

dr jevances in respect of which this appl :1. cat ion is made before 

a ny other court or any other Bench of the Tr I bunel or any other 

authority nor any such app]. icetior' wr:i.t petition or suit is 

pend i ng be fore any of them 

8 RE1-ESOUGhLLfl2F 

F] 	 Under the facts and ci r cumstances stated above 

'app li cant mcstr espec t fully preyed t liat the i netant app l cat ion 

be admitted records be cal led for and after hear inq the parties 

on the cause or causes that may be shown and on perusal of 

records, be cir ant the fI::l lowinç:i rel :iefs to the appl icant 

8 1 	To 	set as i de and quash 	 r e-7 	or der 	dated 

303281 with a further di r ction to the res:ridents to abscrb 

the app] :i cant permanent].y in the post of Junior (cccunts Off I cer 

in the Te ]. scorn Dept w i t h a]. 1 cc nse que n ti. a I se rv :i. ce bene fit s.  

6 
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8 2 L:!DSt of the application.  

8.3. Any other relief / raIl a is to wh I 	h 	the 	app li cant 	is 

erii it led to under the ia:: ta and c I rcumstances 0 1.E? 	case 	and 

c??m5 ci 1:1 t an ci p r cpa 1' 

VINTERMORDER FYED FOF: 

Pendi ncj disposal of the app? I cat. ion the app? i cant prays 

interim order direi:::t I nq the respondents not to give effect 

t. h c par at ion of impuned order dated 30.3.2001 and to di re:: t 

the iespondents to allow the app? I cant to contInue in his present 

placd of postinq 

11OARTICULARS OF THE I P fl 

:i 	!.P.O. No 
	 72.2L( 

2. Date 

3 	b I a at 
	

t.Aw5 ha I 

12 

t he ] rciex 



0 
VEF: r F I C::(;T 1 

I 	Shri 	F'Y'EmaF1IhI...L .:j'fi 	son of 	Stir] 

akjIeC I a bout 	38 	yea. is 	at present we r k i nq as 	Junior Accounts  

04 f :Lcsr, I n 	the 	Of 1:1 c: 	of t he 	Tel acorn Di s+ r I c:t Mans qer. 

I qa: n 	dc 	hereby 	solemnly sf Ii. r rn and 	v.r :1 fy t hat. 	t tie 

s1at.rnents made 	in 	::aracraphs :1 	2,3,4,1 	, 4,6, 	to 	4.11 and 5 to 

12 La is true to my know le dce a id these ma cia i n par araphs 4.2 	to 

4 5 are also true to my 	teal advice an ci the rest are my humble 

sc.l 

I  
10-i ission before the Hon 	:Ie Tribunal 	I 	have not suppressed any 

rntt:e isI 	fscts 	cit he 	::ase 

{1rj 	I 	siqn on 	this the 	Ver:i ficat:icri on 	thic the 	26t1-. 

dy ti (:;rr ii :2001 

Si qnatc..cie 

S 

N 

. 	
- 



I 	 MN1XUR1 
Department of Te1cogt 

7.

• i_t:Li 	. 	• ' . . 	• 	, 	 . 
 r 	

i y i 	 Sanchar 	New De1h i -1 
r* 	 I  

I.; 	
:1 	' • 	 •. 	•:•• , 	•' 	 1th Sptember'199 

:I 	

) 	
d 	 • 	 •, 

' 	 . 	
: 	• 	 • 	 . 	' 	. 

ILV 1' Tha Aitant Director 3en%-a1 (PA-Atimn) 
41 	 AccOUntS 

 
;" 	 D1h-1 

tSubi- FUflng up of sune pct of 3unlc,r lccDunt Off1cer 
T1eçmn deputatiDn bac 	' 

"' 	X am'dlrected to r'fer to your letter dated1 
•mRntthrlad subject and to sa'/ tt 

•.':.M,nbm,(F), gra .s pleased to1point "the? 
fo1i.o.Ing officlalg,as Junr Accounts Officers  in Department 
ofTe1ecom ondeputabion basis in the pay:ecale ofi: s r 

and to post them to. theTe1econr,  
Clrc1estDtstrictncted aqainst  
----. 	--------------------------------- --------- ---- 

Name of the pfflcial 	Flace where 	Circle etc 
iS/.hii/9rnt SO ,I. :' 	 working in 	where posted 	, 

1 49L 	 . 	' 	Grade 	 as 'JAO 
' 	 ------------------------------------------------ 

F 441  hopal PIP Telecom 8hrivastava 	 bhopa1.  
v: 3. 	akecthKuialma 	— 	Bhopal 

4Nlzarnuddjn •'.. 	. 	Ehopal ' 	-,-tJth-- 
11 5. 	.Deepak Pad3.ar,war

. 
	E4hopal 	, 	--do-- 

IA L1D,Ah1rwar 	 f 	Bhopal 	--do--- 
Bhopal 

qe , t4}4hopal....I  
N.'Vajkundarn 	

- 	
hadras 	MahashtrTe. 

' 10. £.Sekharan 	 McJras 	M1NL Bombay 
E.s1' dhsr. " t 	 Madras 	--do-- 

12. 	3.Sr3r9m'Djjkn 	00 	Madras 	Ilaharaslitra 
C.MatJhu 	 tIadris 	MNL Bumbay 

l'I.. G.KrlshnamLrthy 	 Tirupathi 	Mhracihtra Tele.YE4 
• 15 	N.K..Gupta • ., 	 Indore 	tIP Telecom 

U,.' D.K,Paqre 	Inciore 	--do-- 
17.,. N.Una 11aheshara Rao 	''Hyderahad 0 Mahr'htra Tele.j 
1O.,.E'T.Har' '' 	•••• 	Ernakulam 	•IITNLBpmbay 	

0 .Eabu'"' . Thiruvenelu 	--do-- • 	
. • :20.''' L'aI(.Gangadharan.- ., 	... -do- 	MTNL ombay 

21. 'TV.Manomnohahana 	Kannaur 	' •' -do- 
•t. .4.( %fl 22... P.,Rajaram 	 Payyannus 	... ,-do- 

23., 	.9atyanaraynaMurthy 	Anakapelli Mahar•ashtrà 
24 4 1 Sitamarhi 	PIP Teecom 

.._J'rcT)ana9hu1(hatua 	PAD Cal 	Assamjelecam 
ti 	uafl Par an 	'-d a- 	- 	--d o-kt4 	—' 

'  PAO Patna ? 27 t 	1narendra Kurnar   Kumar Binoh 	-do- . 	•--do--.. 	• 
( 	9. ' hashi Elhushan Shay 	-do- 	t'lTNL 'Bombay 

30.' Upc?ndra'Narayan Singh 	-db- 	PIP 'T.elecom 
i 	. 	. 	 .. 	•• 	. 	 I 

0 	 0, 

0 " 	 0 	 • 
00 

H 	

0 
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j .: 	 7 • 	Raft Sakdal 	 (:onrLz I p. , 	 I 	 • 	 , 	 ,'. 

! 	 : 	: 	38 . 	 Fooi LIiJ ' :Jv 	 (,rjIt::I1'pi F 

39. 	I.I.Uiat 	 . 	 (.J.P(PeTt.;IJti.(jt;  
. 	..- - 	 ...-......"-.. 	-.. 	. . 

I • 	i: ;4' ; . 	, 	Tht 	(bUV( 	p(i n1:II1(?l1i; 	%'•? FL(bjCc: t t•u 	1:Iit 	v q 1- 

	

encel earkI.Icu to be 	¶:;l.(tJ by the 1) ci.ipi 1-  tgiI(It ui  . . 	. 	. 	.tI, • 	 . 	Js. 
,1 	1hE 	F ) 	I ad 	n I dpi i I 	j s fl 	: 	 D 	s Ii ie 	y(a%- 

A 	 iflLt1c1 
 

Y. Jhp pay cii thp 	p1itij ut 1trt1 	yjj 	i 
. 	 . 	çpzd 	i ii 	. ftci1ri.rir.c 	(J I i.li 	l;iir 	Nini;1:ry 	01 	F inricri ,. ' 	:• ' 	.i1.No 10/24/E. II I /ó) 	t11:ed 14-5--M 	itiE:Ihdcd frou t iiuc 	to 

i........ 	 .. tirn. . 	
:'.• 

- S • • 	
h... 	 Al]. 	th 	:iifjci 	c:ii 1,1 17. F•'') 	•j C) 	rt:&ilit 	of 

;I; tor 	t:1 FIr 	(irIq 	Ui un I.i)I( 	mii'it I Iiri,1 ii( 	irlI)4Il 	 ic.:hn;. 

i 	 FiI.:ire rct 1c±,1ii 	ie ofii.ij 	1 i, 	'Je.1ri;icin 4 niy 
otit irnd from thuiii Lu th 	ffc?c:t i;hI; the. post 	s 	JAI.) 
r:)iIy 	;it1ipiiriry ;i id on r1pt.t t:i: rio h,.Asit , oi.J 	I 	w 11 . 	1. 	.'noI; 	flavc 	.,ny Claim .1:  :ir 	nirri I:y 	ii Lh 	1ii); 	cicIri 	in 

t 	cr1 );h 	;'?rvic 	rr?rIt?r(?cI by I:hti jr, th€ 	I 4pIrtnIent 
01 	P1PLItJiii nor thiy tJ J 1 t 	ip 	ny i-  tilt I 	iir 	jt -4 fl nnt 	b- 

i 1 	sorp 1; ion 	In Tt?1 fccint 	it tcJ i tIp 1 r 	nty bc' •ijnt 	t;() 	this  

6. 

.4 	. 

I 	i... • 	
JO 	C 	tH' 	tif 	1;h 	'i)'Iy' 	til 1it.:.iIs 	(;ti uf?d 	to 

ru;:ior I; 'icir ih.tt.y ii thin 	l:tii I ni'in(:i 	':if 	Lhr' i';nui' i:il tlir 	o:i 
¶J.t?lCtjjcUi .i' 	It\ll 	iii 	t:Itr' 	l:iu-'ril; 	of 	lI[1(iti 	t'ai 11 	1.it 

;tLcr.1 	ct1iCt: ?I iti ;un•l iit 	wi I ! 	ni.iI: lire 	,i1 ic)t•J1Ij 	to 	3010 

	

! 	dut 1 ucs in D p r I 	i( nI 1 	1 LLCJII 	F i 	WI i 	ii lilt ii I 
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A t - ANNEXURE-- 2. 

----- . 

GOVRNMENT OF INDIA  

DEPARTMENT... OF TELECOMMUNItATIONS 
OFFICE OF THE_CHIEF GENERAL 'MANA6ER:ASSAM TELECOM. CIRCLE 

:ULUBARI;:UWAH4TI-781007.. 

/ 	No SIES-6/6/Pt-III/64 - 	 Dated at 6uwahai 0.10./3 

=_In pursuance_f DOT New Delhi 	N3.  
dtd.19.09.95 the .follovThgarders.of. transferand posting in •th 

cadre of 3unirAccqunf. Off icer/Asstt. Accounts Off icCr o 
issued in the. jnterest.of...SerViCe to have immediate effect. 

1.Sri• 'Premangshu. Khàtua,JAO under PAO Calcutta 
transferred and. posted. as3AO(Cash), O/o.TDE/Nagaon. 

.. ............ 

2Sri.. .Ribhttti. B'shan Karan,3/O ndor PO 
transfer to AssiwTelecoin.....Cir.Cle is posted as3AO to TA Section 
in the Circle Office, Guwahati. vice Sri Nishakar Roy ransceirea. 

.....3;Sri - .ArnarendraKumar,JA0 under. PAO Patna on transfer 
to Assan TiecoL_Circle..,.i.pOsted as JAO in o/o.TDM/Guwahat 
against the .;leave vacancyof JAO(tlisc) and for 	onitoriv 

CTO/DTO,TRA cheque collection etc.. 	. 

4.Sri .Awadhesh Kumar Singh,JAO under P\O Patna 
posted in Circle Office in A&P Section, :circle Office,Gu,.,ahat 
vice Sri R.Paudel ,JAO transferred. 

• 	5.Srijnanendra Nath Das,JAO under PAO Patna is postes 
as JAOin office of,T.D.M.,Guwahati. 

6.Sri Nishakar Roy,JAO(TA),CirCle Off ice, Guwahati i Ei  

transferred and..posted in IRA Section, O/o.T.D.M.,Guahati vice 
Sri 33.Chakraborty,AAO transferred to A.O.(IC), Circle •  Off ice 

Guwahati. 

7.Sri R.Páudel,3O(A??), Circle Office, Gusahati is 
transferred and posted inCivil Division /Guwahatt against th: 

eistipg vacancy. 

8.Sri Hhaskar Dey,AAO(IC), Circle Office, GuwahatI is 

transfrred and posted in the o/ô.the E..E.Electrical Division, 

Guwahati. 

Necessary charge h3rding/takiflg over may be sent to aU 

concerned. 

_~ dl 
(K.S.K.Prasad Serma) 

Asstt. Director Telecom. (Staff) 
for Chief General Manager 
Asam Telecom. CirclWdhati?. 

ge 	Contd ...... p' 2 .. - 
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•1 
Ccipy to 

	

ectiona,banchar }Jhawan, 	 . 
Nf:c-g Dlhi-4110001. 	 . 
It'i1\stt. Uirr.ctar t3eneral(PA--Admn.,) Postalcaunt 
Winçj Dak Dhawan j New Deihi-11000i.. for Inforaatiora and, L 
n;sary action. 

3-4. 	The Postal Accow-,ts Off icer,Ca1cuttii/Patna. 	 . 
5. 	The TD.M.,&uwahati. 	 • 	 . . 	1 

Thc ('.0.(CP)/(TA)/(IC),CIJ.13uwahati.. . 	 H 

The Exccutive Engitr,EltricalDv(Telecrn,.., 	.. . •. .. 

Guvatiati, 
The Executive Engineer,Civil Dvn.(Thlecom.) 	 : 
Guwahati.  
The T.D.E..,Nagaon. 	 . 
The e'..M.T..,Guwahati. 

12-21. 	Pi'Fs. of the o -ificials/offjcers. 	. 	 I  

22-23. 	Guard file/Spre. 	. 
The officials/officers concerned,' -'' 	

. 

(Jç 	 for Chief General  
• 	 Assam Lelecom. Circ1e  aGuwa  Mti--7 .  

•. 	 J. 

1 : 1  

....... ................................................ -+' 

4 
H 	 I .  

• 1 	•.. 
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INNEXURE.3 

OIc;' 'LVi DIRECTOR OF hccous (POSTAL) &CALCUTTA SYOGyoG 81-Iz'JiTh.N, P....3 6, c.rt. 7'VE NUE, cjcu'rp 7ono 12. 

No, Admn...I..jg 	
Dtd. 11.12,96 

• CQIRDER LD 

In pursuance of the Department of Post$ memo 
dated 9.'1i,95, S/shrj Premangshu 

I(hatua, Senit ACcoUntant and Bibhutj Bhusan Krn, 5.A. are 

relieved from their duties 'in this office with effct from, the 
afternoon of 12,12 1 95 with the instructjon to reort for duty 
to the office of the WE, Nagaon and circle office, GuWahaii urd 

	

the department of Telecom as 	 ', on deputat.on basis in the 
pay 'Scale of Rs,' 164060600_EB_ 752gO/_ 

The period ofdeputatj.n will be for one year intially. 
The pay of .thC off iciai will be -reguitj in accordance with thc. 
Mm, of Finance, O.M..No, 10/24/_III/60, dtb 4.5.61 ts amen' -ie -i 
from time to time,. 

(B, .HALDER) 

1)!'EcT01  OF CCoTJNT (POSTAL) 

CLCT. 
No, F - 1EP_Vi/j n. I..3 59 &..360 1 	dated, 11, 12 • 95 

copy for Information to; 

	

1) The Djrector_pj_I, Miri of 	:communlcat ion, Deptt,' of Losts 
/Dakbhawan, SansadMarg ;  N,D,_110001, w.r.t. his letter rio. 
F,N, 302(1)/95....pAALj1fl_III(pt)/456474dt' 9.11.95, One ccipy o 

declaration of obtained from the off jcjals are enc1os as 
2. The Director(Si,) DeVtt, of TelecOn., sanchar Bhawan, 1ew 

fleihi -with rererence to their letter no, 18.7/89,sE?., dtd.1Q9 
one copy of the declaratjns obtained from the of f1cils are 

3, The Chief General Manager, ?ssam Telecom Circle, Ulubari, 
GUwhtj_731007 One copy of ieclaratjons obtajrid from th 
officials are •nc1osed. 	 * 

4 0  The Chjf i'ostmpster General, West 3engal Circle, C1cutL0L 
OffIcials concerned, 	 S  
ACcounts Officer' - 2'.C. / .A.-I. 	 , 

-' 	

• 	 U(j)wvwv 

OTJTS OFIC/Z)Mt,....I 	. 
03T?L :: C\jjUTTA. 

-- : 	
::. • 	 - 	••. 	•. 	.• 	 ' 	

., 

. 	 - 
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............... 

	

- y 	 • 	-- 

o. Fi 	_V/Jmfl.-I/3O2-3 6O 	 . • - Dated: 1112.95. 

Ccpy f or in rrntiDfl en i ..nceSSrY nction S—r 

Al 

--- 

Estt. b) G.L., c.) Lib. C1l.. • 	. • • 

?mn...II: E) 3i11Gr. 0  b) L.?.C., c) G.P.F., ) 	 • 

e) Meie1. 

7,,-Imn.-III Leave Gr.,) S/I3ok, c). 6rson1 File., 

) 	 . 	. 	* 

: 

atak 	 . 

P. K. MITij 
2LSTT. ?CCO'JNTS OFFIC/ADMN.I, 

i'OSTItL 	 CrTZ 

• 	 •\ 

4 
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0 ,l8U/20O0S.0 
ovcinmcntoflndia  

cnL of Teteco j1Iidflti(l1 	
,,• 1 

13havan, 20, Ashoka 1tu'd,  

New Delhi- 110 001. 	v 

1/ 

DtUd: 30,.2 000. 

To 
All the CGMs/IFAS, Telecom Circles. 
All the COMs/IFAS, Metro Telephone District, 
All the COMs/IFAS, Projects Maintenanccs Circles. 
All other Administrative 	jtS1OrganiSatt011S. 

The Director (Finance) 1  Corporate Office, MTNL New Delhi, 

The CGM/IFA, MTNL New DelhilMurnbai. 

	

• 	The Sr.DDQ(IA&P) Telecom Directorate. 

Sub:- Permanent absorption in DoTTS/Di0 of dcputatiOnSt5 working as Junior 
Accounts Oflicers in the Depatitnent of Telecom as a one time incaSUre — Reg. 

Due to acute shortage in the grade of Junior Accounts Officers in Dcpartfllcflt of other  
TelecommUlliCattOus, this 'Department had taken certain' officials frçni  
Departments, including the Department of Posts, on deputations to work as Junior' 
Accounts Officers and posted them to various Tèle'coin CjtcicS/(JllitS. In order to have 
the services 01' these offiials on long term basis, in view of large number of vacancieS 

• 	existing in thep 	
ment of Teiccont in the jrade of JAO as on date, it has now bccn 

decided, with the approval of competent authority, to abob these deputationistS as 
JuniOjACC0UfltS Officers Ifl D0T/D1'S/Dl'O, as one ti1c measure, nter conducting ati nditions set o 
eiañination. 'l'he examination will be 

conducle 	ert,interflnd ls a 	co ut 

scparatelY in rcspcct of those officia1s who will be working on dcputatioil in DoT/, 

• 	
proposed BSNL as on 18.10.200q and for all those who have earlier worked in DoT oi 
deputation basis but have since been rcpntrinted to their parent entire. Any offiCial 

	

7 	
.2000 will not be 

holding any post higher than JAO in his parent Department as on 30.9  

/ 	.. 	cligible to appear in the said examination. 

• 	 . 

Contd ... 2. 
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2. 	he said examination will be conductcd simullaflcottSiy with JAO Telecom 
Ptrt.11 camination an.t will be oiüy for 	

ijriI1 for these 

tlCpUtatiOfllsls, as contained in syllabus for JAO, Telecom Pail-il ExzuruIattOn. I he 

details of eligibility conditions and also terms and con.liIion ( 	JJ.i:U 1.'r 

regulating (heir pay and seniority etc., for the said exaininni ioi, a101!3with prul.n 	
F 

ttclarationunder(akng (ANNEXURi-ii) rcquircd to be given by all the applicants at 
tha time of applying for the examination are enctced 1icrevit.lt i'lie apj)liCatiOn toi'ui IS 

also enclosed. Photo copy of the suuc can be used by the ollichils For ubmittiug the 

application. 

3. 	All the present dcputation.ists who are willing to be absorbed in Dol'fI)TS,DTO as 
JAOs are requested to go through the terms and .c9nditions and submit their application 

as In pinfonun enCloSed - Annexure-flu] to the I-lead of the Circle concerned where 

they are vorking, alongwith the d cc laration/ttndertaking, in the prescribed proforma, 

latest by 27.10.2000. On receipt of the applications from the (leputatiotusts, the Bends of 
Circles will scrutinize the applications so as to see whether application is complete in all 
respect, the declaration/undertaking given by the dcputalionist is duly filled in and signed 
by the deputatiomiist. All those offlcial who are wrkiug in DoT lIcndqttarterS on 
deputation will, however, submit their applications to SEA l3rnnch, DoT headquarters, 
who in turn will send these applications to CGM NIP. l"lcw I)clhi afler necessary 
verification etc. 

	

4. 	Those deputationists who have already been repatriated and ate villing to appeal 
in the said examination after going through the teims and conditions, will have to submit 

tltcim' applicaticils Las, I;L. prqu ..jc1pcti - APUIJCJ1J alongwith their 

deelaraiioit/uridcrtakitig, through proper channel, indicating the Circle +ieadquarter where 
they intend to appear in the said examination, to their parent ollice latest by 27.10,2000. 

•  Alter vcril4ng the eligibility etc., including the undertaking of the applicant, the parent 
office will consolidate all such applications and send them to SEA Branch of DoT head 
quarters latest by 10,11.2000. Applications received aflcr 10.11.2000 in SEA Branch. 

• - will not be cAtertained. The SEA E3tanch, afler scrutiPi7.iflg tIme applicalionS, will send 
the applications to the Circle opted for examimition by the applicant latest by 17.11.2000. 
The applications tcccivcd without the d ccluratiunsitmndcttakiflg shall not be entertained. 

• 5. 
The Circles will consolidate all time applications ie., applications received from 

present deputationists as also from SEA l3raneli in respect of those deputalionists who 
have been rcpatrintcd and send the relevant details, viz., Roll No. allotted etc., to the l)l 
Dranch of DoT head quarters latest by 30.11.2000. as would be done by them in respect 
of I)oT officials who aic appealing in JAO Part-li Examination. While allotting the Roll 

Nos., all the concerncd Circles will distinguish the Roll Nos. by writing (D) against the 
roll numbcrs denoting that the application belongs to a deputationist appearing in Paper- 

Vii and Paper-VIE only. 
Contd...3. 
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V 

V 
V 	 T 

(2) 	
syllabUs for TR paper set for dcputaliOnl 	

will 	same as that For JAO 

(Part-U) 	
of Department of 

(C) 	jc TraifliL!i M per Junior Accounts •Qffice1 (Uelccon) 	C1LIttI1flt 

RuleS, 12 weeks basic training is prescribed in Regional Telecom riainlng 
 010. 

Centres! B1 r 	for those who qualify the part-il 
exanhiLl00 Only on 

SUCCCSS1 
01piction of th rairnng, they are appointed as JAO in 

Here in this case, persOnS who are wiUing to appear in the samo exaulin ton as 
mentioned above, wilt be absorbed in the cpartmC11t of i.ciC&)mmfltmDjCauOnSf 

	V 

proposed BS 	only aer they are d ecled successM in the said TR exflifl° 

(PapCrV11 	
paper-J1) and have succcssfullY complet their 12 weekS basic 

training. 	 V 

(D) 	
pay )f the 1SOTh SO MO[beS JAO in 	

V 

DoTh)TS1° will be fixed in aCCOr(U 	
with the iles laid down by Depattflht 

f VpitflCl 
and Training in this reavd. Their pay is to be fixed under 1-

220)(a)(i). While doing so their pay in the subsiafltivb cadre is to be taken as base 

and QT 
 the pay they drew while holdg any deputation post. No bencfU for the 

incremeIlts eased in DoT, wlülC 
seMng as JAO on deputations wilt be given. 

/Ai 

m 
• 	 V  (E) 

(i) !.j2.fjtV 	a_!is_i10m 	V 	
All the deputatiomstsl who are 

absorbed 	
DoT afler qualifying •flt paper as. discussed above, and after 

UCCC5SfUl completiOfl 
of Basic TrainlhlU, will rank 

j-!,(OC1 juOr to all the 

DcparUtal candidates declared qualified on the basis of same 

Xu'fl'' 	

of the fact that sonic of the dcpartmemltal caiididatCs 

may join as JAO at 
much later date than th6laSt dcputati0tt and might not 

have joined Basic Traimug in the same batdh due to any circUmSt1c and 

aie sent for tra 	in subsequent batch.. Date of joining will not be 
ining  

fixationf se considered as a criteria for 	
oniOitY 

II ntcr-C enlor tv 	
the dc utatlofl 	The inter-sc scniO 	of the 

perSOOS so absorbed 	
rfoUO\VIOU the method mentioned aboC and 

who  arc 

presentlY working or have earlier worked as JAO in DO 
r on deputati 	O1n 

vu' iOUS 
Mi trics'DePtt 	

like DoP/Rai1\Ya 	
etc., will be

nt etctininCd with reference to the year of their passiflU the part-fl (or final part, 

as ih CasC i-nay be) of the equivalent examination 

Thu 	
jorhty of the two or more persohlS bclongtflU to 

- two different Dcpad1fl 	
will be decided n the ba;is of date of possiflU the 

cquivalcat 	
ninati0n and where all tic -- date, month and year -- are 

S. 
	

the scnloritY will be decided on the basis of age i.e., other things being 
Contd.. 3. similar, personS older in age will be senior. 



• 

g~ii derIi!L_JDel v re the oftjcit:; vlit, lne 	.iked (ii 

wi'king as JAO on (1eputation in DoT ate allowed to sit in the spec. 

cxatninatiOn they should give an tindcrtaliug as in JL!111! to tht 

eihct that they will not claim any pa:U scrViC for ti;tiofl of their 

cniodty and pay and that they would rank junior to all the rcu iA()' 

including those DOT officials who qualify Part-li cxau'tiiial ion in the same 

batch/year in which these deputatiOtliStS arc allowed t' appeaL. 

LCJI O:I:erPoiq.i 
(I) 	

Absorption will be t.o sole disc,ivti.om. of Department of 

'9 	
Telecom both in terms of time nd n.im.tbcr of petsOns 

decided to be absorbed. The persons v1io qualily in the TRA 

paper in JAO Part-Il examil?atiofl before their absorption, 

/  
vili, as per rules, be technically repatriated to the.ir parent 

DepflttIflCfltSJ1St1CS before sending them for haloing. 
Further, the absorption vill be subject to their being cleared 

from Vigilance angle, both in his parent Dcp;trtflCRI as well 

as in DOT (in case of person who arc on dcputtiofl in J.X)T 

as on the date (1f such repatriation). 

While calling for applications from the present and past 

dcputatiofliStS1 it is made clear that the ])eparllucflt. Ls on the 

verge of CorportisatiOn and that the service conditions and 

pay attached to the post of JAO and above are lilkely to 

undergo changes. 

JAO cadre is having all-India transfer liability and the 
decision to absorb the deputationists has its roots in the 

growing number of vacancy, particularlY in Tciccom Circles 

like G araV altarashtt&KMi taka!North 1ast etc. in order 

to meet the shortage, those who get absorbed in DOT may be 

transferred/posted anywhere in India bused on existing 

vacancies and administrative COUVCfltCflCC. 

I .  No official will bring uny pohitient influence for his posting 

alter absorption in .l)OT if any oft icial bring arty political 

influence oiler absorptklh, lkccesary action under CCS(CCA) 

Ruics will be taken against himnJher, 

Option from present/past deputatiofliSt for permnanCflt 

absorption, once cxcrcicd shall be final. 1Jowcvef it will he 

effective only when the official qualifies in the said 

examination and completes the 13a.sic Training O f JAO. 

- (\ 	

Contd. • 4. 
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AEXi1RE- ' 
-Vi-- 	NEXtJHE-li 

1) ECLI% RATION 

;0/  

(I) I,Shrii'Srnt. 	 hereby declare that for becoming eligible for 
absorption as JAO in the Department of Telecom, I am willing to appear in 
the JAO Pai t-I1 Paper-VII and Paper-V1JI special exanunanon, and undergo 
the JAO Dsic Training. I also tmdcrtake that I shall abide by the following 
cnditiojis on absorption: 

(11) ThaI iiiy seniority on absorptRm itt DOT would l)OliX''.l On the conditions 
as xiieittjoueij below: 

I will not claini past service for fixation of senioriy vis-ã-vis JAOs of 
DOT. 

SQnlorJry k-A-vls Telecom .lAOs: I will rank en-block junior to at!  the 
Dcarimnt of Tclecoin/IJTS candidates declared qutliLied on the basis of 
same Part-H examination, irrespective of the fact that some of the 
dcpartiucntaj candidates may join as JAO at much later date tliai.t the last 
dcputtioaist and might not have joined basic training in the same batch duo to 
any circumstances and are sent for training in subsequent batch. I agree that 
the date ofjoining will not be considered as a criteria for fixation, of seniority. 

(iii)jnicr-s-snjorjty of (lie depnta(lonlsls: 	Mv intcr-e-seiiiority with 
reference to the dcputationisis who arc working in DOT/or have earlier 
worked as, JAO on dcpuiation from various Minislric/1)epar1nients like 
DOP/Rttilvny/CGDA etc., (efler their absor)tion in DOT) will be determined 
with refcrencc to the year of the passing of the Part-Il (or fInal part, as-the 
case may he) of the equivalent examination !eldbythekparcntDparncnt. I 
atircc that the inter-se-seniority of the two or more persons bclonging to two 
different Departments will be decided on the basis of date of paSSing the 
equivalent examination and where all three -- date,, month and year -- are 
same, th seniority will be decided on the basis of ge ie., other things being 
similar, persons older in age will be the senior. 

(iv)Tliat I will stand repatriated to my parent cadre ott soceefiul pasil1g of 
the examination but before proceeding for JAO Basic Training, on the date to 
be fixed by the Dcpartmncnt of Telecom. 

(v) Once I qualify the written test as well as conjlctc successfully basic 
training, I will not have any claim for rcvci ting to inypalcilt cadic, 

Contd . . . 2. 
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AnnerXUt>Il.. Contd. 

:2: 

((1]) That on absorption tis JAO in the DOT I  1 will have all India tr 1tv tibly 

may he posted ally licrc in hdia. 

(1V) That on absorption, will, viok.in the Circle wherever ctll ttd at.i ifl not eek any 

ti'anslr to an" other C itc1d1lomV, Circle and I will not resort to  

any thiu i fotud to be happened, .1 wodId be liable for 
pressure for my dcrnutUs and if  
prc'cccding against CC(Couduc1) Rules 1964. 

That my pay on absorption as'JAO in DOT will be fixed in accordance with the rules 
laid down by Departtnent ol Personnel & iraining in this regard i.e., my pay vill be fixed 

under I:R_22 (1)(a)(i) with reference to my pay in th stibsiantive andre and not the pay I 
am/was drawing on dcputalian post. No beuc lit for the increments e:uimd in DOT while 
serving as JAO on deputation will be given to inc. 

That the Department of TcIccomJDTS/DTO are expecting structural changes and as 
such the service conditions attached to JAO and other cadres are Iik1y to be affected. I 
also agree that I will abide by any such changes in carter prospects proposed by 

lime next 

body at par with the other employees 0fDOT/DTSIDTO. 

Signature of the Otlicbi 

- 	I 	I 

a 
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NNEXURE.W 
- 

-2,3 —  

Uflil Ríl 1' S,4NCll4 R NIGA Ti! L1TIITE!) 
(A Governiflelit of I iuIa Etitci p1 Ise) 

OFFICE OF THE TELECOM I.)ISTRJCT )%IA NA GER :: BON6AIGA0N-7' 

lo. E-1 IAO/Pt-HI2000-201 
	 ti 	BongaigaOLthe 18 

0, 
'I he ('hid General Manager '1 'eleconi, 
Asswn 'lelecoin Circle 
(;,,it'(,/iatI 	781007 

uh: 
I 

J?ef: 1)0'I1Nl) k'itei' i,o. 18-1 1/2000-SEA II dated 30. 09. 2Q.Q 

If il/i refereilce to the cthove, I am directed to forward herewith the duly filled up 
4u,nexure-lI & Il/for appearIng in the .Junior Accounts' Officer Part-Il Examination (Paper-V/I 

Viii only) iii respect of Sri I'reniang.s'hi.i Kha!ua, ,J4O, a/a 7DM, &njgaigao!1 who is' under 

dcmtatioi i from the Depart/ne ft of 1 '0''' 

'I/i/s is far favour of your IcI,id disposal 

(P. ( SarIusr) 
Sub 1)hish,uaI Engineer 'I!RI)) 

For Telecom District i1anager 
H. S. N. L, ihmgaigao?i-783380 

(oi.viori.'W'ded.ft)r iuiforniation to 

Sri Pre,nangs'hu Khatua, ,IAO, o/a 7'D1'1, I3uig(li,tiOu1783380  

141V1g/j o  

For l'eleco#'i J)is/rict Ahi,iai,,c'r 
13. S. X L., Ro:i gaxgaon-783380 



I. 

N N 1 X U 1 E -1! 

1)ECLA RATION 

(hereby daecllaxrhmit for becoming eligible tr 
absorplion as JAO in the parlmeut of Telecom 1  I ant willing Jo appear in 
the JAO Pa (-U Paper-VU and Paper-VJII special exainadon, and undcrgd 
the JAO flasic Training. I also undertake that I shall abide by the Ihilowing 
cnditions n absorption: 

(II) That III SCI1 R)rl ly on uhor()I inn in DOT wont d 1w lix2J on ii to condil ions 
as fliviltiolwd below: 

(i) I wilt not claim past service for lixation of seairiy vis-vis JAOs of 
DOT. 

• 	(ii) Snlor)f.y vh--vls Telecom ,1AO.s: I will rank en-block junior to all the 
Dcpaiimnt of TckcomjD'lS candidates declared qualifled on the basis of 
same Part-Il examination irrespective of the fact that some of (he 
departmental candidatcs may join as JAO at much later date than the last 
dcputatiouist and might not have joined basic iraining in the sauna brttlt duo to 

• any Circumstances and are sent for training in subsequent bntch. I agree that 
the date ofjoining will not be considered as a critcria for fixation ofsenioiiy. 

(iii)! tcr--.ceolorj(v of (he dcputallonLcls: 	M 	inlCr-Ue-SL'DioFi(y with 
reference to the deptuationisu vlto are working in J)O1'/or have earlier 
worked as, JAO on deputation from various Minislric.)cpartmcnts like 
DoP/Rnilways/CGDA ctc., (afler their absorption in DOT) will be dctennhed 
with reference to the year of the passing of the Part-Il (or final part, as the 
case way he) of the equivalent examination jiythe rq _nt QT-  -riment. I 
urcc that I?1e  intcr-s-scniority of the two or more percms bclonging to two 
di.ulcreiit Departments will be decided on the basis of date of passing the 
equivalent cxainination and where all three -- date,,monlh and year - are 
sane, th.' seniority will be decided on the basis of ac ie., other things being 
similar, persons oldcr in age will be the senior. 

(i')Tltai I will Mand rcpalriac(l In my I)arctt cadme ott sucee1ul pusing of 
the examinttion but before proceeding for JAO I3asicTraining, on the date to 
be fiXed by the Department ollelecomu. 

(v) Once I qualify the written test as well as comnjIcc sitcccsslully basic 
training, 1 will not have any claitri for rcvem ling to maypntcnm cadmc, 

COfltd. .2. 

X?ate. 
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tniierell.'. Contd. 

:2: 

1) That on absorption 	o b,the DOT, 1 will have all lndia irnn.Fcr 11l>;ty at 

may be posted any wh;ro in India. 

(I\ That on ab rtiou, I will woik in the Circk whercvct nilntt' ail iilt tint seek tuiy 
tinnstt to nv otber CiccIcAloriltz Circle and I will not tesort to bdiit: 'n.y poliltent 
pressure for my deowitUs and if any thing is fowid to be h3ppened,, .1 wøild be liablo for 

proceeding aaiitst CCi(CunduC1) Rules 1964. 

Thai my pay on absnrptiori.SJAO in DOT will be fixed in ace dane with the rules 
laid down by Department nipersoimet & Troinini in this reatd i.e., my pay will be flxcd 
nndcr FR-22 (1)(a)(i) with reference to my pay in lite substimdva óndre nnd not the pay 1 
aniiwai drawing on dcputation post. No bcucflt for the increments c:und in DOT while 

serving as JAO on deputation1  will be given to mc. 

That the Dcpartiient of TlCOIfl/DTS/Dr0 are expecting structural chajgcs and as 
such the service condilions auachcd to JAO and other cadres are likely to be affected I 
also atce that I will abide by any such changes in carter prospects proposed by the next 
body a par with the other cmpIoycéi 0fDOi/DIS/D 1 O 

H 
the Otliciat 
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The citrics made by the candidate are verilied k'yho office rccord and arc found 
lo 1p$t The applictinn winch was rcccivcd on 	 s forwidd 

to-- 	cklc lEcad quarlers). 
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MtEXURE 2R 
SAj(I 	

1 ''iv tiMj}'i) 	1 0 1 	2001 
* 

(' C 	of Jndi 
O 	

~ NIOIZAL  MANAO 
G.V WAUA .L...I .  7Hfl 	c/,ap Lga 	* 

' 

the 	
hil PIM' ."aiaticc of 

	7/9 	
Dated l.0320OIC 	Marji 	

0/0 

C (. M.T 
Ar 't"1(Co( Ctrj(. ( nw,jj 

j 	 to 	the 	
Jr. Ac0 

Aam '1COtU Cjrck 

oij 	tyr rcpt7• ioll w. e. f' 0 0 2001 ('\1) Who 	Oh (i(pUt1j 	Ih,1 Dcpa 	f nt  o Pog to tiy 
 

are 	to re1,oi I to hejr pr 	°thce for Ii1herpong 'L'h oflicj;jj 	u e exit lUed 	IIo1'xjid I arjf bcjt 
The S. S. k le1d will t 	1 i arj TA/PRy adva, etc athnissible und 

th1e to the 

	

1ep JvjJed OICj'iJ; Lo Icjj 	Ue 	
tbefr p -e depat tmenL  - SI Uo .Nnrr 	

ofreliey fI'orn Ikjc (i'cic 'ii .1t1iit111 	
JAo 	

30.03 2001 (A/N) 
O/o 	

IYt1I•jfl 

Slj [ bztjithj Skj1 t.)ebII;ilb JA C) 	03.2001 (A/N)  
(Yo 1A 7'j 

- T3p 	

4 

Chmj,, l'epot't trty bo ent to i1l (,'on(1d 

.1. 'iiie ADC( t iA) D
,  0' New 

	

Ofl/dl 	Ofl 

11j( Oftjcia1; (VOw }licd 	
ofe 

. 	1Tj L)ii'ecti' ot'A:oimf (Pot;i1) Yo1kata 
cell/A (?( LA )IA(;/\ 0 (A &P) C. 0., Ch1W 

1. P/I ofi1 011ici ,  
. 	Gilald .IIe. 

•1 

2-C 	
' 

p1 	 , 

(cL-- - 

A'jst1t CIlie Ac coLujLQ O.Wcei- the 	 , 0/() 	C.GMT Aiarn Ch-cI(, 
CJwaj 781007. 
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IN THE CEMTRAL ADMINISTRATIVi TRIBTWAL 	\ 	& 

GtJWAHàTI BICH :t GIMAHAT I t) 

0.. No. 161/2001 
am 

Shri Premangshu 11atua 

S.... Appliext 

Union of Th.dia & Others. 

.... Respondents 

( Written Statements for Respondents No.. 1, 2 and 3) 

The Written Statements of the abovenoted respon' 

dents as follows $ 

10 	 That the copy of the 0 .A • No. 161/2001 (referred 

to as the Rapplication) has been aered on the respondents. 

The r eëpon dent a have tone through the same and understood 

the contents thereof. The Interest of all the respondents 

being similar and common to all of them, the reaponderta 

have filed this common witten statements for all of them. 

	

2. 	That the statements made in the application, wbioh 

are not apecifieaU-y admitted, are hereby denied by the 

responderits. 

	

3. 	That before traversing the various paragraphs of 

the application, brief background of the case is given 

hereinbelow : 

The applicant was taken on deputation from the 

Department of Ports purely on deputation basis as Junior 

Accounts Officer (JAC) Telecom.) in the Department. Tele - 

S. 



802- 

Teleeoainiioationg and be 3oined in DOT on 15.12.1995. He 

was ordered for repuiriation to his parent department vi4e 

O.M. dated 22.09.2000 on completion of a period of deputation 

of 5 years. 

The applicant instead of going back to his parent 

department as per the orders of repatriation, be filed the 

instant 0 .A • seeking permanent ab sorption on the ground that 

be appreared in the examination conducted for deputationists 

for peTh!*eni absorption. 

The applicant has completed 5 years in the deputa 

tion poet with the Bespondent Department and be is trying to 

continu flzrther as against the permicsibl.e deputation period 

of maximum of 5 years as per the standing orders of the 

Government of India on deputation • The applicant is trying 

to reap this undue benefit by filing the instant 0 .A • before 

the Ron 'ble Tribunal • Guwahati Ja which would tantamount to 

permitting him to above the process of.iion'ble Tribunal. 

The appUcant is trying to mislead the Hn'b1e 

Tribunal by linking the iswe of repatriation with the exami' 

nation conducted to deputationisis for permanent absoption 

in ,jhicth the applicant has appreared as both the iewea are 

distinct from each others. 

The applicant is trying to mislead the Ron'ble 

Tribunal for his personal gain to continue in the deputation 

post for the 6th year beyound the permissible limit of 5  years 

as per the standing orders of the Government of India on 

deputation. 



0 	

31 

"3- 

The contention of the applicant is that once he 

is repatriated to his parent department be may loose his 

right for permanent absorption and his entire exercise will 

be frustrated is Wong'and vehementau.y denied. The applicant 

is ignorant of the ihot that applications were also called 

for from all the officials who have woriced as JAO on deputa-

tion in the Department of Telecomnianicationa and repatriated 

to their parent department vide terms and conditions annexed 

to this 0 .M. dated 30.09.2000. . Therefore, the above conten-

tion of the applicant has no mont and. is nor tenable. 

The app.icant is ignorant of the fot that even 

if be qualified in the JA0 Part II Examination, as per rulea, 

be have been tecanically repatriated to his parent Departnent/ 

)finistráen before his absorption and aending him for training 

vide terms and conditions annexed to this 0.M. dated 30.9.2000. 

The ise under challenge by the applicant is 

against repatriation and is trying reap out ndue benefit  by 

raising various peripheral issues viz., be appeared in. the 

examination conducted for depuiationiats for permanent 

absorption. 

Az the applicant has no case at all as explained 

above, the Ho'ble Tribunal may be pleased to dismiss the 

application with cost. 

40 	 That the statements made in para 4.1 and 4.2 

being matter of records and facts, the same are limited to 

such records only and nothing, is admitted beyond such records. 

5' 	That with regard to statements made In para 493, 

the respondents state that the averment made by the applicant 
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in this Paragraph that in due course of time his service 

would be regularised is only an imagination and not supported 

by any facts or documents. A decision was taken to absorb 

the JAO deputatjonjste from other Department who have gx 

gained working experience in this Department after passing 

the prescribed JAO mmi.nàt ion of the Department of Teleco'- 

mmunications as a one time measure. Accordingly, the impugned 

o .M. dated 30.09.2000 was iued based on a decision taken by 

the competent authority utO is  empowered to take such deciaio. 

6. 	 That with regard to statements made in para 
4.4 9  the respondents tkack State that mere submission of a 

representation does not confer any right on the applicant, 

Moreover, a deputationjat has no right to claim absorption. 

70 	 1 That with regard to statements made in para 
495, the respondents state that the applicant is trying to 

mislead the Ron 'ble Tr ibuna 1 by linking the issue of repatriatjo 

with the exmination conducted for deputationjats for permanit 

absorptjOn* as both the isu5 are detinot from each other • Th e  
applicant is trying for his personal gain to continue in the 

deputation post for the 6th year beyound the permissible limit 

of 5 years as per the standing orders of the Government of India 

on deputation by filing this 0.A. The applicant joined the 

Respondent Department on 15.12.1995 and was ordered for repatria-

tion to his parent department vide 0.M. dated 22.09.2000 only 

on completion of a period of deputation of 5 years. 

89 	 That the statements made in para 4.6 of the 

application being statement of facts the respondents have no 

I 
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Couiinerits. 

9 • 	 That with regard to statements made in para 

497 and 4.8 9  the respondents state that the applicant is 

trying to mislead the Hon'b]e tribunal by linking the issue 

of upprAftaft repatriation with the examination conducted for 

deputationists. The applicant aoined the Respondent Department 

on 15912.1995 and was ordered for repatriation to his parent 

Department vide 0 IllI dated 22.099200 0  and on completion of a 

period of deputation of 5 years • Even if it presmed that 

the applicaflt qualities in the J0 Part"II Sxamination as per 

rules, be was be technically repatriated to his parent Depart' 

jnt/Ninistriss before his absorption and sending him for 

training vide terms and conditions annexed to this 0.N. dated 

30.09.2000. 

The averment a made by the app licant in this 

para'aPb that one be is repatriated to his parent department, 

be may loose his right for permanent absorption and his entire 

exercise will be frustrated is srong and denied • The applicant 

is ignorant of the face that even application were also called 

for from all the officials who have worked as JAO deputation 

in the Department of Telecommunications and repatriated to 

their parent department vide terms and conditions annexed to 

this 0.M. dated 30.09.2000. Therefore, the above contention 

of the applicant has no merit and is of tenable. 

10. 	 That with regard to the statement a made in 

para 4.9, the respondents state that in view of the submissions 

made in the foregoing paragraphs, the applicant has no case at 

all. Then the Hon 'b Lo Tribunal may be pleased to dismiss the 
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the application in toto 

any interim order suspeo 

order dated 30.0340 01. 

undue benefit by filing 

-5.. 

and the applIcant does not deserve for 

ding the operation of repatriation 

The applicant is trying to reap this 

the instant O.1# before the HOn'ble 

Tribunal, Guwahati which would tantamount to' permitting him 

to abuse the process. of Hon'ble Tribunal. 

Ii. 	 That with regard to the statements made In 

para 4.10, the respondents state that the oorrtentions of this 

• paragraph are wrong and denied • The applicant is trying to 

mislead the Hon'ble Tribunal • No similarly situated employees 

like that of the applicant who came on deputation to the Tele-

con Department got their absorption in the 1espondent Depart 

ment. The contentio ii of the applicant is only an imagination 

and not wpported by any facts or documents. 

That with regard to the statements made in 

para 4.11, the respondents state that the applicant has filed 

the application without any right accrued in his favour • The 

application is liable to be dismissed being devoid of any merit. 

That with regard to the statements made In para 

5.1 to .5.5, of the application, the respondents state that the 

grounds shoi are no grounds at all In the eye of law In the 

subeot matter and hence, the application is liable to be 

dinissed with coat. 

That the respondents have no comments with regard 

to the statements made in para 6 and 7 of the application. 
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15. 	 That with regard to the statements made 

in para 8.1 to 8.3 and 9, the respondents state that in 

view of the facts narrated above and the settled Provisions  

of law, the applicant is not entitled to any relief, iat- 
aoever, as prayed for and the application-is liable to be 

di sni seed with oosts 

In the premises aoreeaid, it is 

therefore, prayed that Your Lordships would 

be pleased to hear the parties, peruse the 

records and after hearing the parties and 

peruaing the records, shall fzrther be 

pleased to diamias the application with cost. 

Lk 

( 
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I, 	i 	 C4,rct 	 , presently 

WOl' king as 	\ 	 crrr (L.. 	 being 

duly awthorised and competent to sign this verification 

• 	do hereby solemnly affirm and state that the statements 

made in this written statements in pars \v 1 

are true to my knowledge and belief, those made In pera 

______ • being matter of records are true to my 

information derived therefrom and the rest are my bumble 

submission before this Hon 'ble ¶Jribunal. I have not 

suppreased/concealed any material facta. 

And I sign this verification on this M th 

day of 	2001 at Guahati. 

1y-t 	\ 

eponent. 

: 
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BEFORE THE CENTRAL ADMINISTRATIVE YR IBUNAL 
GUWAHATI BENCH a GUWAHAT I 

OA No, 161 of 2001 

Prernangshu Khat..ta 

-• Versus 

Union of India & Ors 

Rejo:inder 

Respondents, 

1..t- 

to written statement filed by 	the 

That the applicant has received the copy of the 

ritten statement and ha, gone throuc!h the same and 

understood the contents made therein. Save and 

xcpt the statement which are specifically admi tted 

erin below, rests may be treated as total denial. 

That the Applicant begs to state that the written 

aement filed by the Respondents is vague and 

de'finite. The basic contentions of the Respondents 

e summar'isecj hiow 

01 That the Applicant has completed his tenure of 5 

ar's as deputationist under the Telecom Department 

(h)That the Applicant joined ttTelecom Department on 

1295 and on 15122000 he has completed his tenure 

and as per the office Memorandum dated 3092000 he is 

rqired to be repartiated to his permanent Department. 

(:) That the contentions of the Applicant appearing in 



the examination for his permanent absorption has got no 

n ixU with is permanent absor'Pt ion 

	

• That the Applicant instead of 
r epeating 	the 

creflti0fl5 begs to make a 	
rjnsoljdated repiy 	On 

t  

i29) Applicant joined the post of Junior Accounts 

Offcer in the Telecomrn1..fl1Can Department aoainst a 

ndencY of his deputatlon 
cier vacancYn Durin9 the pe  

Fer:od Applicant preferred an application for his 

erHanent absorption after passing the PartII 

Ix minatiOfln Applicant aooeared in the examnatj0n I 

¶
euit of which is yet to be published. As per the 

OficC MemorandLm 30,9 n2000 the case of the Applicant 

required to be considered for permanent absorption 

ject to passiflQ of the departmental exami.nati0 

Th s opoortuflitY was provided as a one time measure 

there is no qualified Accounts Cadre Personnel in 

J ecom Departme1Ln 

4, That the Applicant begs to state that the matter of 

pr'maflent absorPtiohl of the Applicant is under
,  

cnsiderat,0n and to that effect the Telecom District 

Mnager issued a letter dated 4.4.2001 to the Chief 

General ManagCr, Assam 1 elecom Circle reqUeSt1nc him to 

low him in the said post without repartiation 

A 	copy of 	the said letter dated 4.4.2001 	is 

annexed herewIth and 
marked as Anne xure-R3 1 

That in view of the above -facts and circUmSt3ns 

he aboVC OA deserves to 
be allowed with COStn 



VER IF I C(T I ON 

I, Sri Premanqiti Khatua, son of S.S. Khatua, 
aged about 38 years, at present tA;orkiflq as Junior 

counts Officer, in the office of the Telecom District 
11nacjer, Bongajgaon 	do here by sOlemnly affirm and 

that the statements made in this Mlication from 
praqraphJ3 	

are true to my 

and 	those 	made 	in 
ParaQraphs_ 
	 a r e m a t t e r s 	of 

recordq irformatir,iis derived therefrom which I believe 

to he 	true and the rest are my humble submissior) 

hfore this Hon 'hi e Tribunai 

r , 

And I siqn this verification on Ittuday of 
)uary, 2002 

?Nl^qAA 

a,^-Q-L 



Lro 
	

IN 

1Mw-at Sanchar N/gait, Limited 
tI Govrr,,,nent of!nli a 

Office oft/ic Telecom lflstrkt Manager 
Bongaigaon - 783380 

P.O. No. E-L 4 O,'pT4f/2000120011203 
Ihiteil at liongaigaon, the 4°  1j'ri1'2001 

Respected Sir, 

This refers to CO. letter No.iISM,PTR/SIaff/132/2000/200 1/120 dated the 30' Mar '2001 regarding 
release of Sri Premangshu Khatua , J.A. 0. (Postal wing) working at Bongaigaon SSA on depütaiión basis. 

In this regard, I would like to draw your kind attention to the fact that (here is acute shortage of 
JAO/AAOs in Iiongaigaon SSJI Only 2'1wo,) JuIOs including Sri Khatua are now working againct the .sanct,oned 
strength of 5/h'e, JA05. No substitute was provided against release of Sri Tapan Kurnar Duna AAO'SBP,. 
transferred to Calcutta Telephone District and Sri S. K Haloi AAO(Cash) transferred to DOT(CELL), 
(ruwahat, sequel to the accounting works have been badly hampered The Circle Office was approached on 
several occasions for posting of JAO5 against the existing vacant posts, but our attempts ware made futile. 

Moreover, as per norms of the Department, total 9(nine) JAO/AAO posts are jistijied which was 
conveyed to the Circle office vide this Office letter NoL 34/JUST GENL/pt 11/2000 2001/6 dated 23/08/2000 
In spite of repeated requests, the Circle office did not post JAO/AAO to cope zip with alarming position of this 
Office. 

Now at this stage, the release of Sri Kha(ua without substitute, I think, will, no doubt , jeopardise the 
accounting works as well the realisat/on of revenue oft/i/s SSII It is a colossal task on the part of only oneJAO to manage the work load of 5/ive, JAO5, where the total number of Telephone connections have exceeded 37,000. 

Sri Khatua is a hard worker, lie is now functioning as JAO'Cash,) in addition , the entire works of the 
.JAO'Compute,) and JAO(TA) , have been entrusted to him. He is skillfully shouldering those additional works 
and discharging his duties very efficiently and promptly. The works qf the lAO post lying i'acant for a long 
period can be managed only with his higher standard of his performance. lie is a. very helpful and reliable 
officer. So he may continue so long no suitable substitute is provided 

• 	With profound regards, 

Yours sincerely, 

To, 

Sri J. K. Chhabra 
chief General Manager Telecom 
Assam Telecom Circle 
Guwahati - 781 007 

I 
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